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1.0 Background

The Hon’ble NGT in the matter of OA No. 593 of 2017 (Paryavaran Suraksha Samiti & Anr. v/s
Union of India & Ors.), passed order on 03.08.2018 and directed CPCB to prepare an action plan
for implementation by SPCBs/PCCs to ensure the compliance of Hon’ble Supreme Court Order
dated 22.02.2017 in the matter of Writ Petition (Civil) 375/2012 (Paryavaran Suraksha Samiti &
Anr. v/s Union of India & Ors.), to constitute two-member Monitoring Committee (CPCB and
MoEFCC) for monthly review of the issues, to upload quarterly steps taken report on CPCB

website and to assess & recover compensation for damage to the environment.

The Hon'ble Tribunal directed CPCB to submit the status report in compliance of the order dated
03.08.2018. CPCB e-filed compliance status report to the Hon’ble NGT on 28.11.2018 and
revised report on 12.12.2018. The Hon’ble NGT reviewed the reports and made hearing on
19.02.2019, in which CPCB was further directed to submit compliance report with respect to order
dated 19.02.2019 (mainly related to environmental compensation and monitoring of CETPs), by

31% May, 2019.

The last hearing in the matter of OA No. 593/2017 was held by Hon’ble NGT on 28.08.2019,
wherein NGT reviewed the CPCB reports- i) Report dated 30.05.2019, related to compliance
status of ETPs/CETPs/STPs and environmental compensation regime & ii) Report dated
14.08.2019 with regard to monitoring of CETPs. Subsequently, the Tribunal passed following

directions:

i The Environmental compensation regime fixed for industrial units, GRAP, solid waste,
sewage and ground water in the report dated 30.05.2019 is accepted and the same may be
acted upon as an interim measure.

ii. SPCBs/PCCs may ensure remedial action against noncompliant CETPs or individual
industries in terms of not having ETPsfully compliant ETPs or operating without consent
or in violation of consent conditions. This may be overseen by the CPCB. CPCB may
continue to compile information on this subject and furnish quarterly reports o this
Tribunal which may also be uploaded on its website.

iii. All the Local Bodies and or the concerned departments of the State Government have to
ensure 100% treatment of the generated sewage and in default to pay compensation which
is to be recovered by the States/UTs, with effect from 01.04.2020. In default of such
collection, the States/UTs are liable to pay such compensation. The CPCB is to collect the
same and utilize for restoration of the environment.

iv. The CPCB needs to collate the available data base with regard to ETPs, CETPs, STPs,
MSW facilities, Legacy Waste sites and prepare a river basin-wise macro picture in terms
of gaps and needed interventions.

v, The environmental compensation regime for CETP not meeting the prescribed norms need

to be evolved by the CPCB.

2.0 Constitution of Monitoring Committee

In compliance of the Hon’ble NGT Directions. the CPCB has nominated Shri Ajay Aggarwal,
Scientist “E” as Nodal Officer to deal with the issue of CETPs/ETPs/STPs. The MoEF&CC has
2




nominated Dr. (Ms.) Susan George K., Scientist “D” as a representative, associated with the Nodal

Officer for monitoring.

3.0 Meetings of the Monitoring Committee

So far, fourteen meetings of the Monitoring Committee were held on 24" August, 2018, 24
September, 2018, 26" October, 2018, 26" November, 2018, 21% December, 2018 and 22"
January, 2019, 28" February, 2019, 28" March, 2019, 26" April, 2019, 29" May, 2019, 26™ June,
2019, 30" July, 2019, 27" September 2019 and 9" December 2019 at CPCB Head Office, Delhi.

4.0 Steps taken by CPCB for compliance of the Hon’ble NGT order dated 03.08.2018

i CPCB has been conducting meeting of the Monitoring Committee on regular basis.

i, CPCB has circulated the formats to all SPCBs/PCCs through letter dated 30.08.2018 for
furnishing the compliance status reports for ETPs/CETPs/STPs by 10" of every month.

iii. CPCB has interacted with SPCBs/PCCs in Review Meetings through video conferencing
held on 28.08.2018, 25.10.2018 and 15.11.2018 for ensuring the compliance of the
Hon’ble NGT Order dated 03.08.2018.

iv. CPCB has sent reminder letters dated 12.10.2018, 26.10.2018, 18.12.2018, 17.01.2019,
21.02.2019, 15.03.2019, 15.04.2019, 17.05.2019, 25.06.2019 12.07.2019, 18.07.2019,
19.08.2019, 23.09.2019, 18.10.2019, 27.11.2019, 20.12.2019 and 22.01.2020 to concerned
SPCBs/PCCs, which have not furnished the compliance status reports to the Monitoring
Committee. Further, Arunachal Pradesh, Assam, Daman & Diu, Manipur and Jharkhand
have not furnished the compliance status reports since a long time.

v. CPCB has conducted a meeting on 26" April, 2019 with SPCBs/PCCs (Assam, Uttar
Pradesh. Haryana, Delhi and Jharkhand) which have either not submitted the status reports
of ETPs/CETPs/STPs or have major shortcomings in the status reports.

vi. CPCB has prepared Action Plan for implementation by SPCBs/PCCs for ensuring the
compliance of the Hon’ble NGT Order dated 03.08.2018 in the matter of Paryavaran
Suraksha Samiti & Anr. v/s Union of India & Ors. (OA No. 593/2017) and circulated the
same to all SPCBs/PCCs on 12.10.2018.

vii., CPCB has been analysing monthly status reports received from SPCBs/PCCs and
communicating the shortcomings observed in the reports to the concerned SPCB/PCC on
regular basis. Shortcomings have been communicated to SPCBs/PCCs through letters
dated 12.10.2018, 26.10.2018, 16.11.2018, 02.01.2019, 23.01.2019, 21.02.2019,
15.03.2019, 16.04.2019, 20.05.2019, 21.06.2019, 19.08.2019, 23.09.2019, 18.10.2019,
27.11.2019, 20.12.2019 and 22.01.2020.

viii., CPCB has developed an online portal for submission of compliance status reports by
SPCBs/PCCs. The details of the portal have been communicated through letter dated
26.10.2018 and video conferencing held on 25.10.2018 & 15.11.2018.

ix. CPCB has been uploading steps taken on its website, as directed by the Hon’ble Tribunal.
The reports can be accessed through the URL- https://cpeb.nic.in/ngt-court-cases/. So far,
five reports with the status as on 26.10.2018, 23.01.2019, 15.04.2019, 19.07.2019 and
22.10.2019 have been uploaded.




x. CPCB has prepared and submitted the ‘Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund’ to the Hon’ble NGT. The Hon'ble
NGT in its order dated 28.08.2019, in the matter of Paryavaran Suraksha Samiti & Anr. v/s
Union of India & Ors., accepted the methodology for environmental compenssation and
action plan to utilize the fund.

xi. CPCB carried out monitoring of 144 CETPs in the country, out of which 66 CETPs were
found non-complying with the environmental norms. CPCB issued directions on
13.08.2019 u/s 18(1)(b) of Air and Water Act to concerned SPCBs/PCCs for taking

necessary action against defaulting CETPs.

5.0 Compliance Status of ETPs/CETPs/STPs:

As on 04.02.2020, all SPCBs/PCCs have responded to the communication of CPCB and provided

the compliance status reports. However, Delhi PCC has not provided compliance status reports for

STPs. Also, the Uttar Pradesh PCB has not submitted the status report for ETPs.

The information received from SPCBs/PCCs are analysed and shortcomings observed or action

required are communicated to the concerned SPCBs/PCCs on monthly basis, for appropriate

action,

The state-wise details of the compliance status as reported by SPCBs/PCCs are enclosed at

Tables- 1 to 9. However, summary of the compliance status is as follows:

i

ii.

1il.

. As per the data received from SPCBs/PCCs, out of total 64538 number of industries requiring

ETPs, 62533 industries are operating with functional ETPs and 2005 industries are operating
without ETPs. Show-cause notices and closure directions have been issued to 973 and 868
industries respectively for operating without ETPs. Legal cases have been filed against 6
industries and action is under process for 256 industries. Out of 62533 operational industries,
60964 industries are complying with environmental standards and 1423 industries are non-
complying. Show-cause notices and closure directions have been issued to 896 and 260
industries respectively for non-compliance. Legal cases have been filed against 18 industries

and action is under process for 634 industries.

As per the data received from SPCBs/PCCs, there are total 193 CETPs, out of which 126
CETPs are complying with environmental standards and 67 CETPs are non-complying. Show-
cause notices and closure directions have been issued to 22 and 4 CETPs respectively for non-
compliance. Legal cases have been filed against 9 CETPs and action is under process for 32

CETPs.

As per the data received from SPCBs/PCCs, there are total 15238 STPs (Municipal and other
than municipal), out of which, 14685 STPs are complying with environmental standards and
553 STPs are non-complying. Show-cause notices and closure directions have been issued to
286 and 37 STPs respectively for non-compliance. Legal cases have been filed against 16 STPs

and action is under process for 214 STPs.




iv. As per the data received from SPCBs/PCCs, there are 74 CETPs in construction/proposal stage,
whereas, for STPs, 1264 projects (municipal and non-municipal) are under

construction/proposal stage.

v. As per the data received from 36 SPCBs/PCCs, 14 SPCBs/PCCs (namely- Andhra Pradesh,
Assam, Bihar, Goa, Haryana, Himachal Pradesh, Jharkhand, Kerala, Madhya Pradesh, Odisha,
Puducherry, Tamil Nadu, Telangana, West Bengal) are displaying OCEMS data in public
domain. The link provided by Maharashtra and Gujarat is password protected and data is not
available in public domain. The 4 SPCBs (namely, Chhattisgarh, Jammu & Kashmir, Punjab
and Sikkim) have not provided appropriate web links. Further, Chandigarh PCC has clarified
that Data will be displayed after upgradation of STPs. Mizoram SPCB has informed that there
is no industry requiring OCEMS connectivity. Lakshadweep PCC informed that there is no

industry in the Union Territory of Lakshadweep.

13 SPCBs/PCCs (Andaman & Nicobar, Arunachal Pradesh, Daman & Diu, Dadra Nagar
Haveli, Delhi, Karnataka, Manipur, Meghalaya, Nagaland, Rajasthan, Tripura, Uttar Pradesh
and Uttarakhand) are not displaying OCEMS data in public domain.
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Table No. 2 : Number of Water Polluting Industries Inspected by

SPCBs/PCCs for Compliance Verification

SI. No. SPCB/PCC Monnth of the information
Jul-19 Aug-19 Sep-19 Oct-19 Nov-19 Dec-19

1 Andaman & Nicobar - 11 = 15 15 15
2 Andhra Pradesh 48 61 65 ) 52 35
3 Arunachal Pradesh 4 = - 5 i =
4 Assam = = - - = =
5 Bihar 17 15 16 10 10 12
6 Chandigarh 20 25 13 14 20 19
7 Chhattisgarh 98 70 69 58 61 101
8 Daman & diu - - = = = -
9 Dadra Nagar Haveli = - - = ok -
10 |Delhi - ia - - g -
11 |Goa 1 1 5 T 11 i
12 |Gujarat 2624 2539 = 1991 2167 2157
13 |Haryana = - - == = -
14  |Himachal Pradesh 155 - = 194 206 22l |
15 |Jammu and Kashmir 108 142 - 167 171 171
16 |Jharkhand = - - - = —
17  |Karnataka 562 488 - 464 417 524
18 |Kerala 139 = 216 — 191 =
19 |Lakshadweep 0 0 0 0 0 0
20 |Madhya Pradesh 98 94 122 105 76 136
21  |Maharashtra 1056 1197 1068 701 884 988
22 |Manipur = - - - = -
23 |Meghalaya = - - — = =
24 |Mizoram 0 0 — 0 = 0
25 |Nagaland 2 3 3 - - =
26 |Odisha 122 120 37 150 74 64
27  |Puducherry 9 10 = 16 - -
28  [Punjab 225 - = 219 228 249
29  |Rajasthan 166 - - 73 - -
30 Sikkim = - = 48 4 1
31 |Tamil Nadu 2143 1661 1622 1718 1766 1384
32 |Telangana Pl 0 6 0 0 31
33  |Tripura + 6 17 17 17 16
34  |Uttar Pradesh - == - - = -
35 |Uttarakhand = = = 108 144 ~
36 |West Bengal - — = 21 48 —

TOTAL 7626 6443 3259 6145 6562 6116

— Data not provided by SPCB/PCC




Table No. 3: Compliance Status of all Existing CETPs (as reported by
SPCBs/PCCs)

SL \O‘I Name of the Total No. of | No. of No. of Action taken against Non-complying CETPs Month of the
SPCBs/PCCs CETPs inthe| CETPs CETPs Information

State/UT | complying Nom- No. of CETPs No. of CETPs No. of CETPs No. of CETPs

complying against which show|  against which against which against which

cause closure directions |legal cases filed in| action is under

notice/directions issued the court (s) process
issued
A B C D E F G H 1 J
| |Andaman & Nicobar 0 0 0 ] 0 0 0 Dec-19
2 |Andhra Pradesh 6 6 0 0 0 0 0 Dee-19
31 |Arunachal Pradesh 0 0 0 0 0 0 0 Oct-19
4 |Assam 0 0 0 0 0 0 0 May-19
5 |Bihar 0 0 0 0 0 0 [1} Dec-19
6 |Chandigarh 0 0 0 0 0 0 0 Dec-19
7 |Chhattisgarh 0 0 0 0 0 0 () Dee-19
8 |Daman & Diu 0 0 0 0 0 0 0 Sep-19
9  |Dadra Nagar Haveli 0 0 0 0 0 0 0 Aug-19
10 [Delh 13 4 9 | 0 0 8 Dec-19
11 |Goa 0 0 0 0 0 0 1] Dec-19
12 |Gujarat 33 13 20 7 0 0 13 Dec-19
13 |Haryana 19 11 8 1 0 0 7 Sep-19
14 |Himachal Pradesh | 0 1 1 0 0 0 Dee-19
15 |Jammu and Kashmir 2 1 1 1 0 0 0 Dec-19
16 |Jharkhand | 1 0 0 0 0 0 Jun-19
17 | Karnataka 10 9 1 1 0 0 0 Dec-19
18 |Kerala 6 4 2 2 0 0 0 Nov-19
19 |Lakshadweep 0 0 0 0 0 0 0 Dee-19
20 |Madhya Pradesh 2 2 0 0 0 0 0 Dec-19
21 |Maharashtra 26 23 3 0 1 2 0 Dee-19
22 |Manipur ] 0 0 0 1] 0 0 Feb-19
23 |Mcghalaya 0 0 0 0 0 0 0 Aug-18
24 |Mizoram 0 0 0 0 0 0 0 Dec-19
25  |Nagaland 0 0 0 0 0 0 1] Sep-19
26 |Odisha 0 0 0 0 0 0 0 Dec-19
27 |Puducherry 0 0 0 0 0 0 0 Sep-19
28 |Punjab 4 2 2 | 0 1 0 Dec-19
29 |Rajasthan 15 4 11 3 0 5 3 Jul-19
30 [Sikkim 0 0 0 0 0 0 0 Dee-19
31 |Tamil Nadu 36 32 4 3 1 0 0 Dec-19
32  |Telangana 7 5 2 0 2 0 0 Dec-19
33 [Tripura 1 1 0 0 0 0 0 Dec-19
34 |Unar Pradesh 7 6 1 0 0 0 | Dec-19
35 | Urarakhand 3 1 2 1 0 1 0 Aug-19
36 |West Bengal 1 1 0 0 0 0 0 Nov-19
TOTAL 193 126 67 22 4 9 32




Table No. 4 : Number of CETPs Inspected by SPCBs/PCCs for Compliance

Verification
SL. No. SPCB/PCC Month of the Information
Jul-19 Aug-19 | Sep-19 | Oct-19 | Nov-19 | Dec-19

1 Andaman & Nicobar — 0 — 0 0 0
2 Andhra Pradesh T 4 4 4 4 2
3 Arunachal Pradesh 0 0 0 0 0 0
4 Assam 0 0 0 0 0 0
5 Bihar 0 0 0 0 0 0
6 Chandigarh 0 0 0 0 0 0
7 Chhattisgarh 0 0 0 0 0 0
8 Daman & diu 0 0 0 0 0 0
9 Dadra Nagar Haveli 0 0 0 0 0 0
10 |Delhi = — - 0 0 2
11 Goa 0 0 0 0 0 0
12 |Gujarat 39 34 = 33 34 31
13 Harvana 3 = 9 — - =
14  |Himachal Pradesh 1 — — 2 + 1
15 |Jamnu and Kashmir 4 0 — 1 2 1
16  |Jharkhand = - — = = g
17  |Karnataka 7 3 - 9 6 T
18 Kerala 3 = 1 2 3 —
19 |Lakshadweep 0 0 0 0 0 0
20 |Madhya Pradesh 2 2 2 2 2 2
21  |Maharashtra 25 25 25 24 24 24
22 |Manipur 0 0 0 0 0 0
23 |Meghalaya 0 0 0 0 0 0
24  |Mizoram 0 0 0 0 0 0
25  |Nagaland 0 0 0 0 0 0
26  |Odisha 0 0 0 0 0 0
27  |Puducherry 0 0 0 0 0 0
28  |Punjab 4 - == 4 = 3
29  |Rajasthan 8 - - 2 = =
30 |Sikkim 0 0 0 0 0 0
31 Tamil Nadu 25 - 22 22 23 22
32  |Telangana 4 4 b 4 4 4

3 |[Tripura 1 1 1 1 1 1
34  |Uttar Pradesh 4 5 = 6 ] 7
35 Uttarakhand - - — 3 3 -
36  |West Bengal = - - 1 = -

TOTAL 137 121 59 120 119 107
— Data not provided by SPCB/PCC




Table No. 5: Compliance Status of all Existing Sewage Treatment Plants

(municipal and other than municipal), as reported by SPCBs/PCCs

SL .'\'0.| Name of the Total No.of | No.of |No, of STPs Action taken against Non-complying STPs Month of the
|  SPCBs/PCCs STPsinthe | STPs Nom-  'No of STPs against |  No. of STPs No.of STPs | No.of 5Tps | information
| State/UT  |complying| complying | pich show cause | against which against which | against which

notice/directions | closure directions | legal cases filed |action is under
| issued issued in the court (s) process

A B C D E F G H I J

| Andaman & Nicobar 91 89 2 2 0 0 0 Dec-19
2 |Andhra Pradesh 321 317 4 4 0 0 0 Nov-19
3 |Arunachal Pradesh 1 1 0 0 0 0 0 Jul-19
4 |Assam 3 3 0 0 0 0 0 May-19
5 |Bihar 6 6 0 0 0 0 0 Dec-19
6 |Chandigarh 61 58 3 0 0 0 3 Dec-19
7 |Chhattisgarh 84 54 0 0 0 0 0 Dec-19
8 |Damn & Diu 38 26 12 0 12 0 0 Sep-19
9 |Dadra Nagar Haveli 39 39 0 0 0 0 1] Aug-19
10 |Delh Data not provided

11 |Goa 399 397 2 0 0 0 2 Nov-19
12 |Gujarat 217 180 37 18 0 0 19 Dec-19
13 [Haryana 1453 1392 61 14 4 3 40 Sep-19
14 |Himachal Pradesh 492 488 4 4 0 0 0 Dee-19 |
15 |Jammu and Kashmir 427 362 65 44 3 0 18 Dec-19
16 |[Jharkhand 40 40 0 0 0 0 0 Mar-19
17 [Karnatuka 2731 2652 7 79 0 0 0 Dec-19
18 |Kerala 2731 2721 10 4 0 0 6 Oct-19
19 |Lakshadweep 0 0 0 0 0 0 0 Dec-19
20  |[Madhya Pradesh 558 548 10 (] 0 3 0 Dec-19
21 |Maharashtra 1514 1511 3 2 0 0 | Dec-19
22 [Manipur 0 0 0 0 0 0 0 Feb-19
23 |Meghalaya 10 10 0 0 0 0 0 Oct-19
24 [Mizoram 2 2 0 0 0 0 0 Dec-19
25  |Nagaland 0 0 0 0 0 0 0 Oct-19
26 |Odisha 449 371 78 45 18 0 15 Dee-19
27  |Puducherry 82 71 11 7 0 0 4 Sep-19
28 |Punjab 6060 608 52 26 0 [ 20 Dec-19
29  |Rajasthan 618 574 44 16 0 4 24 Oct-19
30 |Sikkim 6 6 0 1] 0 0 0 Dec-19
31 [ Tamil Nadu 1307 1302 5 5 0 0 0 Dee-19 |
32 |Telangana 371 365 6 6 0 0 0 Dec-19
33 [Tripura 25 24 ) 0 0 0 1 Dec-19
34 | Uttar Pradesh 85 62 23 0 0 0 23 Dec-19
35 |Uttarakhand 373 370 3 3 0 0 0 Nov-19
36 |West Bengal 4 0 38 0 0 0 38 Nov-19

TOTAL 15238 14685 553 286 37 16 214
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Table No. 6 : Number of STPs Inspected by SPCBs/PCCs for Compliance

Verification (municipal and other than municipal STPs)

SL. No. SPCB/PCC Month of the Information
Jul-19 Aug-19 Sep-19 Oct-19 | Nov-19 | Dec-19
1 Andaman & Nicobar — 11 = 15 15 16
2 Andhra Pradesh 22 22 28 25 25 —
3 Arunachal Pradesh 1 - - 1 — —
4 Assam = = — — = —
5 Bihar 1 2 ) 2 i 2
6 Chandigarh 6 5 6 6 6 6
7 Chhattisgarh 17 i 17 22 19 32
8 Daman & Diu = p— 6 = — —
9 Dadra Nagar Haveli —_ 3 o — — —
10 |Delhi —_ - — —_ — -
11 |Goa = 8 15 17 11 -
12 |Gujarat 93 103 s 66 92 93
13 Haryana — — 81 == —_ =
14  |Himachal Pradesh 113 — = 154 158 160
15 |Jammu and Kashmir 87 99 — 68 76 82
16 |Jharkhand 3 — — = s s
17  |Karnataka 383 157 —_ 139 168 161
18 |Kerala 119 — 118 86 = -
19 |Lakshadweep 0 0 0 0 0 0
20 |Madhya Pradesh 63 61 72 48 49 67
21  |Maharashtra 315 317 287 305 285 aql
22 |Manipur e — ~— S — —
23 |Meghalaya = - — 5 = —
24 |Mizoram 0 0 0 0 0 0
25  |Nagaland = 0 0 = = -
26  |Odisha 32 35 0 29 36 34
27  |Puducherry — 11 = - = 5=
28  |Punjab 92 —_ = 95 95 97
29  |Rajasthan 56 — P 40 . o
30 |Sikkim - — - = 0 0
31 |Tamil Nadu 396 368 355 281 356 338
32  |Telangana 22 22 22 27 = 27
33 |Tripura 5 7 24 X 20 25
34  |Utar Pradesh 9 80 = 81 80 85
35 |Uttarakhand — — = - 16 =
36 |West Bengal = — — 10 14 —
TOTAL 1832 1328 930 1549 1523 1480
— Data not provided by SPCB/PCC
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Table No. 7: Number of under Construction/ Proposed CETPs, as reported

by SPCBs/PCCs
Sl. No. Name of the No. of Under Target date
SPCB/PCC Construction/Proposed
CETPs
! Andaman & Nicobar 0 -
2 Andhra Pradesh 3 Mar, 2019- Jun 2020
3 Arunachal Pradesh 0 -
4 Assam 0 -
5 Bihar 5 Jan,2020
6 Chandigarh 0 -
i Chhattisgarh 0 -
8 Daman & diu 0 -
9 Dadra Nagar Haveli 0 —
10 Delhi 0 -
11 Goa 0 -
12 Gujarat 18 Dec, 2019- Feb, 2020
13 Haryana 11 Jun, 2020- July, 2023
14 Himachal Pradesh 4 Mar, 2023
15 Jammu and Kashmir 2 Mar, 2020
16 Jharkhand 1 Jan, 2019 to still extended
1F Karnataka 4 Mar, 2024
18 Kerala 1 Jan, 2020
19 Lakshadweep 0 —
20 Madhya Pradesh 1 Dec, 2019
21 Maharashtra 4 Jun, 2019- Dec, 2020
22 Manipur 0 -
23 Meghalaya 0 =
24 Mizoram 0 =
25 Nagaland 0 -
26 Odisha 0 =
27 Puducherry 0 =
28 Punjab 4 June, 2019 - Dec, 2020
29 Rajasthan 9 June, 2021
30 Sikkim 0 -
31 Tamil Nadu 5 Dec,2019- Dec,2021
32 Telangana 1 Oct, 2020
33 Tripura 1 Dec, 2019
34 Uttar Pradesh 0 —
35 Uttarakhand 0 =
36 West Bengal 1 Jan, 2020
TOTAL 75
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Table No. 8: Details of under Construction/ Proposed STPs (municipal and

other than municipal), as reported by SPCBs/PCCs

SL. No. | Name of the SPCB/PCC No. of Under Target date
Construction/Proposed
STPs
| Andaman & Nicobar 1 =
2 Andhra Pradesh 25 Oct,2018 - Mar, 2021
3 Arunachal Pradesh 0 -
4 Assam 1 Target date not provided
5 Bihar 33 Jan,2020 - Dec,2021
6 Chandigarh 1 Nov,2021
7 Chhattisgarh 7 Dec,2020
8 Daman & Diu 2 Dec, 2020
9 Dadra Nagar Haveli 0 =
10 Delhi Data not provided
11 Goa 8 Jan, 2020
12 Gujarat 65 Oct, 2019 - Dec, 2020
13 Haryana 261 Jan, 2013 - Jan, 2026
14 Himachal Pradesh 12 Sept, 2019 - Sept, 2022
15 Jammu and Kashmir 7 Ending 2019
16 Jharkhand 8 Feb, 2020 - Dec, 2021
17 Kamataka 156 Dec, 2020 - Mar, 2024
18 Kerala 98 Feb, 2020 - Dec, 2024
19 Lakshadweep 0 —
20 Madhva Pradesh 47 Jan, 2019 - Mar, 2021
21 Maharashtra 72 Dec, 2018 - Dec, 2024
22 Manipur 0 =
23 Meghalaya 0 =
24 Mizoram 1 01-Oct-19
25 Nagaland 0 =
26 Qdisha 18 Oct, 2017 - Sept, 2019
27 Puducherry 0 -
28 Punjab 118 June, 2019 - June, 2022
29 Rajasthan 62 Apr, 2019 - May, 2020
30 Sikkim 0 —
31 Tamil Nadu 29 Oct, 2018 - Dec, 2020
32 Telangana 223 Dec,2019 - Dec,2021
33 Tripura 2 Oct, 2018 - Mar, 2020
34 Uttar Pradesh 0 —
35 Uttarakhand 3 Target date not provided
36 West Bengal 4 Mar, 2019 - Oct, 2019
Total 1264
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Table No. 9: Display of online real time continuous monitoring system data

in public domain

Table No. 9: Display of "Online real time, continuous monitoring system" (OCEMS) data in public domain
SL No. Name of SPCBs/PCCs| Display of OCEMS data If Yes: Weblink of the webpage If No: Likely date by Remarks
on SPCB/PCC website which data will be
| (Yes/No) dislayed on the website
| |Andaman & Nicobar No = - Link not working
2 |Andhra Pradesh Yes http://apripms ap gov.in/publicview html - =
3 Arunachal Pradesh No = — There is no industry requirng
OCEMS
4 }A,-.sum Yes https://peba rtdas in/ - -
s [Bihar Yes bpebeems.nic.in - -
6 Chandigarh No - Data will be displayed after| Requested for ime ull 30-
upgradation of STPs, Nov-2020
7 Chhattisgarh No - - Proper link not provided
b Daman & Diu No = = -
9 Dadra Nagar Haveli No e = -
10 |Delln No = = -
11 [Goa Yes hitp-/#speb glensserver.con/GSPCH ONLINE/index html = -
12 |Gujarat Yes aralgov. in/wehcontroller/viewpage/online- - —_
monitoring-sysicm-dashboard |
13 |Haryana No www hspcbeems nic.in = Link not working
14 Himachal Pradesh Yes
15 Jammu and Kashmir No | www cpeb.nic.in = =
16 |Jharkhand No - — -
17 |Karnataka No hiups://kspeh gov in‘onlinemonitorng himi = =
I8 |Kerala Yes huips://keralapch glensserver.com/public/graph himl T =
19 | Lakshadweep Nu — — —
20 |Madhya Pradesh Yes https://esc.mp gov.infonline/ — —
21 |Maharashtra No http://www.mpcb.gov.in/Online CEMS php Nao data provided —
22 |Manipur Ne — — -
23 Meghalaya No - — -
24 Muzoram No - Link not required —
25 |Nagaland No - = —
26 I[)dlsha Yes http://ospebridas com - -
27 'Fuduchcrry Yes http://ppee. glensserver ¢com/PPCC_ONLINE/index html - -
28 |Punjab No https://app.cpeheer com/AQI_Inda/ and cpcbndms.m_c in User Id : - T
computer section ppehi@gmail.com Password : ppebia 1234
29 |Rajasthan No —_ - = _ |
W0 Sikkim No 115.114.10. 198 8080/enviroconnectservleUcom.aipl pls. web.admin = =
AdminServlet
31 Tarnml Nadu Yes 1) hup://117.232.97 121/RealTime_tnpeb_cac/index.himl - -
(2)htp//117.232.97 121/RealTime_tnpeb_cac_new/index.html
32 Telangana Yes hitp://183 82 41227 B080/enviroconnect/agms - -
i3 ‘-Tnpum No - - =
34 |Unar Pradesh No == s =
38 |Uttarakhand No - = =
36 | West Bengal Yes hitp:/'www whpch gav.in/cmsdata php = —
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Date and Orders of the Tribunal

Remarks

Item No. . ‘ . i
aTz ° 1. This matter was taken by this Tribunal in

August 03, | furtherance to the orders of the Hon’ble Supreme Court
2018

A dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of
India (2017) 5 SCC 326, establishment and functioning of
ETPs/CETP/STPs.
2. Vide order dated 25.05.2017, Notice was issued to
Central Pollution Control Board and all the States
Pollution Control Boards/Committees and the Ministry of
Environment, Forest and Climate Change. They were
directed to file status-cum-compliance report in terms of
the orders of the Hon’ble Supreme Court. Accordingly,
various status reports have been filed. An affidavit has
been filed by the Ministry of Environment, Forest and
Climate Change dated 04t July, 2017 stating as follows:
“dq. That the answering Respondent is engaged
in policy formulation, prescribing standards and its
implementation through the Central Pollution
Control Board (CPCB), State Pollution Control
Boards {SPCBs) and Pollution Control Committees
(PCCs) for UTs. This Ministry has written to all
SPCBs and PCCs as well as to CPCB to ensure

compliance of the judgment of the Hon’ble Supreme
Court and to submit detailed compliance report.
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Item No.
12

August 03,
2018

5. That the CPCB has also followed up with all
SPCBs and PCCs through letters and review
meetings to ensure compliance of the
aforementioned judgment and that the matter was
also discussed in the 627 Conference of the
Chairmen and Member Secretaries of SPCBs and
PCCs held on 27.06.2017. That 26 SPCBs/PCCs
have submitted the compliance report, which has
been summarized at Annexure-I.

6. That the CPCB has also carried out
inspections of 17 categories of industries to verify
compliance with its directions issued on online
effluent/emission monitoring system and to cross-
verify online results with manual sampling. During
February-June, 2017, 64 industries were inspected
and directions under section 5 of the Environment
(Protection) Act, 1986 have been issued to 24 non-
complying industries; 18 industries were
complying; 8 were found closed and inspection
reports of 14 industries are under process.

7. That the CPCB and NMCG through 11
technical institutions, inspected 751 industries
located in the River Ganga main stem during
March-April, 2017 to verify the status of installation
and connectivity of industries discharging effluents
as well as their compliance with the standards.
Closure directions have been issued to 154
industries; show cause notices Iissue to 36
industries; 149 industries were found eomplying
and direction issued to 91 self-closed Grossly
Polluting Industries (GPI) to remain closed; 93 GPI
units were found closed as per directions; 38 GPI
units found operational in violation of closure
directions and inspection reports of 190 industries
are under process”.

3. We have heard learned Amicus Curiae Sh. Jai A.
Dehadrai and the learned counsel for Ministry of
Environment, Forest and Climate Change, Central
Pollution Control Board, various State Pollution Control
Boards and the Pollution Control Committees.

4. Learned Amicus Curiae has drawn our attention to
orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the Tribunal directing the State Pollution Control Boards
to file a statement as to how many Industrial Units
discharging trade effluents or causing emissions exist in
the State, how many are having their own STPs, ETPs

and/or connected to Common Effluent Treatment Plant
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Item No.
12

August a3,
2018
A

(CETP), whether any such CETP or ETP or STP is properly
functioning and treating the effluents as per prescribed
limits or not.

s. Learned Amicus Curiae submitted that
contamination of water due to industrial effluents can lead
to various diseases and adverse consequences on the
aquatic organism due to decreased level of oxygen. The
use of technology can help reduction of adverse
consequences. However, the best solution is to prevent
pollution by soil conservation and proper disposal of toxics
and chemicals which may include chemical recycling.

6. Having monitored the matter for the last more than
one year on several dates, we are of the view that the
matter requires continuous monitoring by statutory
authorities as per directions which we proceed to issue
today.

(i) We direct the Central Pollution Control Board (CPCB) to
forthwith prepare an action plan after looking into all the
status reports. The action plans must have mechanism to
ensure compliance or all the directions in the order of the
Hon'’ble Supreme Court. To enable this to be done, a Nodal
officer must be identified to deal with the issue of CETPs/
ETPs/STPs.

(ii) A representative of the Ministry of Environment, Forest
and Climate Change may be associated with the Nodal
Officer of the CETP for monitoring. The Monitoring by the
said two officers- the representative of the MoEF and the
Nodal Officer of the CPCB must be held atleast once in a
month and on the basis of such meeting and the feedback

taken further follow up action must be taken and
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Item Neo.
12

August 03,
2018
A

appropriate directions issued. This process may be a
continuous process.

(iii) 1t must be ensured that 8TPs, CETPs and ETPs are
functional and meet the requisite standards.

(iv) There is already a direction in the above judgment
under which 50% of the funds for the purpose are to be
provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of loans which
is to be re-paid by the user industries. Local bodies and
the States have duties as clearly stipulated in the
judgment. There has to be online monitoring system by
each State to display emission levels in public domain in
terms of paragraph 17 of the order of the Hon’ble Supreme
Court.

(v) A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast once
in three months. Deficiencies if any may also be so
displayed.

(vi) The Central Pollution Control Board may take penal
action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs
Central Pollution Control Board may also assess and
recover compensation for damage to the environment and
the said fund be kept in a separate account and utilized in
terms of an action plan for protection of the environment.
Such action plan may be prepared by the Central
Pollution Control Board within three months from today.
(vii) A compliance report in terms of the above order may
be furnished to this Tribunal within four months from

today by e-mail at filing.ngt@gmail.com.




Item Ne.
1 b

August 03,
2018
A

(7)  Proceedings are disposed of.

However, the report received from the Central
Pollution Control Board may be placed for consideration
before this Tribunal on 04.09.2018.

We place on record our appreciation for the services

rendered by the learned Amicus Curiae.

.......................................... , CP
(Adarsh Kumar Goel)
........................ “RB———— ., |
(Dr. Jawad Rahim)
.......................................... JM
(S.P. Wangdi)
.......................................... ,EM
(Dr. Nagin Nanda)

03.08.2018
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Item No, 02 Court No, 1
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PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017
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Date of hearing: 28.08.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GO“, CHAIRPERSON
HON’BLE MR. JUSTICE S8.P. WANGDI, JUDICIAL MEMBER

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JQ‘PIW L, MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent (s): Mr. Shlok Chandra, Advocate forﬁg@

ORDER

Issue for consideration- Remedial action against water
pollution in absence of ETPs/CETPs/STPs

~ :‘ﬁie issue for consideration is establishment and functioning of
m&fﬂETPs/ STPs to prevent untreated '.sgmge/effluents being
discharged Ai'i}x;;@ater bodies, ind\%&iﬁg rivefs and canals meeting
such rivers or otherwise. The magnitude of the problem is well
acknowledged. In the year 1962 Gol set up a Committee for
prevention of water pollution. The recommendations led to
enactment of the Water (Prevention and Control ef Pollution) Aect,
1974 (“Water Act”) in pursuance of Article 252 of the Constitution.

The Water Act provides for the constitution of a Central Beard and

|\.J



State Boards/Cemmittees. No poliuted matter can be discharged
into a stream or well or on land, and no industiry, eperation ar
process can be established and no out-let for discharge of sewage
used without consent of the State Board. The Water Act provides
powers to give directions for closing any such activity as well ag for
prosecution. Power to give directions implicitly includes recovery of

compensation on ‘Polluter Pays’ principle.

2 Inspite of above statutory regime we are faced with serious preblem

of water poliution. The Hon'’ble Supreme Ceurt noted! that the

~ water pellution caused serious diseases, inclt}dig_g Cholera and

" e

thnid. Water pollution could not be igndf‘ed and adequate

' measures for prevention and control are necessary. Polluting

ot i industries were directed to be shifted en ‘Precautionar * pri

fg\{! A

It is not necessary to refer to all the judgﬁfmnta of t
':'j'—. . Supreme Court dealing \_gitligiﬁe significance of wat
preveht pollution of wa'fér We may only refer to the observations

 that everyone has right to have access to drinking water in

,'__,___g}antum and equality equal te the basic needs. This is
e B 4 5 ' 7 iy

 fundamental to life and part of Article 215 _

o
g o

W

3. As per CPCB

LT
= LA
5= Syt

's report 20163, it has been estimated that 61,948

million liters per day (mld) sewage is generated from the urban

areas of which treatment capacity of 23,277 mld is eurrently

' (1988) 1 8€C 471

? APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs. Government of
India (2009) 5 8CC 492, at para 58 “Rivers in India are drying up, groundwater is being rapidly
depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several perennial
rivers like Ganga and Brahmaputra are rapidly becoming seasonal. Rivers are dying or
declining, and aquifers are getting overpumped. Industries, hotels, etc. are pumping out
P‘oundwater at an alarming rate, causing sharp decline in the groundwater levels.”

http:/ /www.sulabhenvis.nic.in/Database/STST wastewater 2090.aspx July 16, updated on
December 6, 2016
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existent in India. Thereby the deficit in capacity of waste treatment
is of 62%. There is ne data available with regard to generation of

aewage in the rural areas,

4. We may note that discharge of untreated effiuents and sewage is
the prineipal cause of water poilution in the country as noted in
cases relating to pollution of rivers.? Similarly, in the case of 100
polluted industrial clusters being dealt with by this Tribunalb,
water pollutian is one of the factors polluting the said industrial

. As already noted, official data of WB is to the effect that

:‘?351 river stretches in the Country are polluted. fﬁ? Tribunal held
'that remedial action for restoration of the said river stretches is
necessary.® in the said order, it was observed:

“As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage,
plastic waste, e-waste, bio-medical waste, municipal solid
waste, diversion of river waters, encroachments of catchment
areas and floodplains, over drawl of groundwater, river bank
erosion on account of 1 gal sand mining. In spite of directions to
install Effluent Treatment Plants (ETPs), Camman Effluent
Treatment Plants (CETPs), Sewage Treatment P@atmgSTPs) and
adopting other anti-pcllytion measures, satzs';-fy situation

'\ has not been achieved. Tough governance is the need of the

 hour. If pollution does not stop, the industry has to be stopped. If

" sewage dumping does not stop, local bodies have to be made
accountable and their heads are to be prosecuted. Steps have to
be taken for awareness and publie involuement.”

Y O.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 polluted
river stretches. Therein, other cases of river pollution are mentioned thus “This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of India, river
Ganga in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in
Mahendra Pandey Vs. Union of India & Ors., rivers Sutlej and Beas in the case of Sobha Singh
& Ors. Vs. State of Punjab & Ors., river Son in Nityanand Mishra Vs. State of M.P. & Ors., river
Ghaggar in Stench Grips Mansa's Sacred Ghaggar River (Suo-Moto Case)”, river Hindon in
Doaba Paryavaran Samiti Vs. State of U.P. & Ors., river Kasardi in Arvind Pundalik Mhatre Vs.
Ministry of Environment, Forest and Climate Change & Ors., River Ami, Tapti, Rohani and
Ramgarh lake in Meera 8hukla Vs. Municipal Corporation, Gorakhpur & Ors., rivers Chenab
and Tawi in the case of Amresh Singh Vs. Union of India & Ors. and Subarnarekha in Sudarsan
Das Vs. State of West Bengal & Ors, and issued directions from time te time”

*0.A No. 1038/2018

0. A No.673/2018, order dated 08.04,2019



8, All the States and UTs where poliuied river siretches exist are
required to censtitute River Rejuvenation Committses to prepare
actions plans for resteration (which are te be reviewed by the
highest autherity in the States, i.e Chief Secretary) te be menitored
by CPCB and thereafter to be further monitored by this Tribunal.
Accordingly, the action plans have been prepared which broadly
envisage action to prevent discharge of untreated effluent/sewage.
The same are being monitored by the CPCRB and by this Tribunal
and thf_; matter is now listed for hearingﬁc)t? 29.11.2019. In QA

{ ‘oﬁs while dealing with the enmg%ce ?g”f Solid Waste

Ly

i _16.01.2019 directed personal appearance of all th&@@i&%ecret&ries

.A with their monitoring reports on major envirc)ﬁrrlrment issues
f;{v'@’f’ including the rejuvenation of polluted river atretclié@;._fﬁe Chief
Secretaries of all States/UTs have accordingly @Epcag_ed and

- furnished their reports whfch envisages steps for é‘aﬂzﬁ!g up of

event water pollut’[@ﬁ. The €k gecretaries

T T o -
e this Tribunal with _}i;lrther % ogress reports on
.y 9‘:\ - g 5

E o ' &=

6. Furﬂ-;er, co;‘fiﬁi of pollution of MGanga is being monitored by
this Tribunal in O. A No. 200/2014 after transfer from the Hon’ble
Supreme Court. Therein timelines have been prescribed to the
effect that STPs be set up in time bound manner and no a drep of

pollution be discharged in the river. The Tribunal ebserved
“Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively
from 01.11.2019, failing which the State may be liable to pay

compensation of Rs. 5§ Lakhs per month per drain to be deposited
with the CPCB. This however, is not to be taken as an excuse to

1Y



delay the installation of STPs. For delay of the work, the Chief
Secretary must identify the officers responsible and assign
speeific responsibilitics. Wherever there are violations, adverse
entries in the ACRs must be made in respeet of such identified
officers. For delay in setting up of STPs and sewerage network
beyond prescribed timelines, State may be liable to pay Rs. 10
Lakhs per month per 8TP and its network. It will be cpen to the
State to recover the said amount from the erring
afficers/ contractors.
With regard to werks under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs. 10
lakhs per month to CPCB for discharging untreated sewage in any
drain connected to river Ganga or its tributaries and Rs. 10 lakhs
per month to CPCB per incomplete STP and its sewerage network
will apply. Further with regard to the sectors where STP and
sewerage network works have not yet started, the State has to
pay an Environmental Compensation of Rs. 10 lakhs per month
after 31.12.2020. The NMCG will also” be equally liable for its
failure to the extent of 50% of the amount to be paid. Till such
; compltance, bioremediation or any other :pnate interim
{f@easure may start from 01.11.2019.” k

Uf\';“ ’
!
i

"”-?"-?o-.é- Baekground of the present case before this 'I'l'ii::g‘t.T 3

17 The Hon’ble Supreme Court vide order dated ag %017 in

v Paryavaran Suraksha Samiti Vs. Union of India? transfe;,rred the

matter for memtoring by this Tribunal in the light of’the directions

_of the Hon’ble supreme Court requiring establishment and

- functmnmg of requ:sgﬁEﬁ?Eg/ CETPs/81Rs and mﬁﬁ@ult to close

b %miustrial activities dxschargmg effiuents thho%atment and to

takq%tmn agamst local bodles for fg,,.g:; install 8TPs and
d1schargmg@ge without trea_ nt. of

Same of the observations in
the judgment of the Hon'ble SBupreme Court are:

“ ¥ Having effectuated the directions recorded in the
foregoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed, that
for the aforesaid purpose, the financial contribution of
the Central Government is to the extent of 50%, that of
the State Government concerned (including the Union
Territory concerned) is 25%. The balance 25%, is to be
arranged by way of loans from banks. The above loans,
are to be repaid, by the industrial areas, and/or

"{23617) 5 SOC 326
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it

industrial elusters. We are aiso informed that the seiting
up of a common effluent treatment plant, would
ordinarily take approximately two years (in cases where
the process has yet to be commenced). The reason for the
above prolonged period, for setting up “eommon effluent
treatment plants”, according to the learned counsel, is
not only financial, but also, the requirement of land
acguisition, for the same,

Given the responsibility vested in muniecipalities under
Article 243-W of the Constitution, as also, in Item 6 of
Schedule XII, wherein the aforesaid obligation, pointedly
extends to “public health, sanitation conservancy and
solid waste management”, we are of the view that the
onus to operate the existing common effluent treatment
plants, rests on municipalities (and/or loeal bodies).
Given the aforesaid responsibility, the municipalities
(and/or local bodies) concerned, eannot be permitted to
shy away from discharging this enerous duty. In case
there are further financial constraints, the remedy lies in
Articles 243-X and 243-Y of the Constitution. It will be
open to the municipalities (and/or local bodies)
concerned, to evolve norms to recover funds, for the
purpose of generating finances to install and run all the
“common effluent treatment plants”, within the purview
of the provisions referred to hereinabove, Needless to
mention that such norms as may be ,,guplved for
generating financial resources, may include all or any of
the commercial, industrial and domestic beneficiaries, of
the facility. The process of evolving the gpa;zp norms,
shall be supervised by the State Government (Union
Territory)  concerned, through the Secretaries, Urban
Development and Local Bodies, respectively (depending
on the location of the respective common effluent
treatment plant). The norms for generating funds for
setting up and/or operating the “common effluent
treatment plant” shall be finalised, on or before
31-3-2017, so as to be implemented with effect
from the next financial year. In case, such norms
are not in place, bafore the commencement of the
next financial year, the State Governments (or the
Union Territories) concerned, shall ecater to the
finanelal requirements, of running the “common
efftuent treatment plants”, which are presently
dysfunctional, from thelr own financial resources.

Just in the manner suggesied hereinabave, far the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned (including, the
Union Territories conecerned) will prioritise such cities,
touns and villages, which discharge industrial
pollutants and sewer, directly ints rivers and
water badies.

=&




13. We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be
dealt with simultaneousiy. We, therefore, hereby
direct that “sewage treatment plants” shall also be set
up and made functional, within the timelines and the
format, expressed hersinabove.

i3. We are of the view that wmere directions are
inconsequential, unless a rigid implementation
meechanism is laid down., We, therefore, hereby
provide that the directions pertaining to continuation of
industrial activity only when there is in place a
funetional “primary effluent treatment plants”, and the
setting up of functional “common effluent treatment
plants” within the timelines, expressed above, shall be of
the Member Secretaries of the Pollution Control Boards
concerned. The 8ecretary of the Departiment of
~ Environment, of the State ngrnment concerned
- (and the Unlon Territory concerned), shall be
answerable in case of default. The Secretaries to the
Government concerned shall be responsible for
monitoring the progress and issuing necessary directions
to the Pollution Control Board concerned, as may be
required, for the implementation of the above directions.
They shall be also responsible for collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished
to the Central Ground Water Authority, which shall
evaluate the data and shall furnish the same to the
Bench of the jurisdictional Nattonal Green Mmﬁal

-~ 14. To supen}wg camplamts of naa-wnplenwntanon of the
7 instant d:recﬁons, the Benches cancemeﬁof the National
Green Tribunal, will maintain running e ind numbered
5 ease files, by dividing the jurisdictional area into units.
= The abovementioned case files will be listed periodically.
The Pollution Control Board concerned is also
hereby directed to initiate such civil or criminal
action, as may be permissible in law, against all or

wny of the defaulters.”

Accordingly, on 25.05.2017, notice was issued te the Central
Pollution Contrel Board (CPCH), the State Pollution Control Beards
(8PCBs)/ Pollution Centrel Committees (PCCs) and the Ministry of
Environment, Forest and Climate Change {(MoEF&CC). They filed
their atatus reporte shewing gaps in waste generated and
treaiment capaeity. It was further stated that action had been

initiated to remedy the situation. After considering the status

Z. 3



.- y a Committee of two officers — one each repre’ﬁentu%_MOEF&CC

report, the Tribunal, vide orders dated 04.07.2017, 18.09.2017 and
11.10.2017%, sought information about the steps taken by the

SPCHe/PCCs,

Vide order dated 03.08.2018, the matter was reviewed and after
noting that in absence of functional ETPs/CETPs /STPs, untreated
effluents were being discharged in water bedies leading to
contamination of surface and ground water which causes various

diseases and also has adverse consequence on aguatie organism

due ecreased level of oxygen. The Tribuinal directed the CPCB

‘to prepare an action plan. Direction was also @er monitoring

[Ee
.

place the progress report every three months on the ;wf@site and

take penal action for failure by way of recovery of compensation for

damage to the environmgnt, apart from other steps.

: Vide order dated 19. 2%0 19, after eons@énng L%gus report
!i%rnished. by the CBCB, based on the reportfurn_{ahed by the

ased in O.A

t%U’I‘s, this Tribunalsafter r&femng g
2018 in re pﬁ 351 polluted river

nexus with the steps for

stretches, wl ‘h had dircct'
ETPs/CETPs/STPs and order passed in O.A No. 606/2018
requiring Chief Secretaries to monitor progress inter alia on the
subject of control of poilution ion the river stretches, directed that
the Chief Secretaries may look inte the subject af setting up and

proper functioning of ETPs/CETPs/8TPs in their respective States/

UTs. Further direction issued was te prepare a report on

2.8
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W Aecordingly, two reports filed by CPCB, have -:-‘

% ﬁ eunslderatwn today :-

S

= ukee

=

13.

assesement of compensation on account of diseharge of unireated
sewage and dumplng of solid waste, loss to ecolagical services due
te illegal mining, deforestation, after taking inputs frem expert
bodies. The Tribunal alse directed the CPCB to compile its
monitoring report with regard to 97 CETPs (assuming the total
number of CETPs in the country to be 97) installed in different
States. CPCB was also directed to furnish its report in O.A. No.
95/2018, Aryavart Foundation Vs. M/s Vapi Green Enviro Lid. &

Ors. Wl‘_;ich concerned the issue of inadequate funetioning CETP

TS
-\‘"13

.;leaﬁ%g to water pollutien. - A

]

Egnﬂs filed by the CPCB -

(1) Repert dated 30. 05 2019, updated 0‘ﬁ' 19.07. 2019 giving
status of setting up of ETPs/CETPs/STPs anél:m@odology
for assessmg emonment compensation for ﬂ”i"s@harge of

pollutants in water bodies. -

S Py | s
R Cip

(11) Report datﬁd 14. 08 2019 wlth regar& te momtoring of

ey 102 JL R

Report dated 30.08.2019 ate 9 9

According to updated report dated19.07.2019, out of 62,897
number of industries requiring ETPs, 60,944 industries are
operating with functional ETPs and 1949 industries are eperating
without ETPs. 59,258 industries are complying with envirenmental
standards and 1,524 industries are noncamplying. There are total

192 CETPs, out of which 133 CETPs are compiying with



14.

F

environmental standards and 59 CETPs are nen-complying. There

are total 13,709 8TRs (Municipal and other than munieipal}, out of

which, 13,113 8TPs are complying with environmental standards

and

637 8TPs are nop-complying 73 CETPs

in

construction/proposal stage, whereas, for 8TPs, 1164 projects

(munieipal and non-muniecipal) are under consiruction/proposal

stage,

A report has also been prepared on the scale of environmental

compensation to be recovered frem individual/autherities for

- causing pollution or failure for preventing causing pollution, apart

from illegal extraction of ground water, failure to implement Solid

waste Management Rules, damage to environment by mini

steps taken to explore preparation of an annual @nmental

plan for the country. E:etraqts from the report -which aré considered

signiiicant for this order are

I Environment Compenlatlou to be lovied on !ndustrial

Units = L

Recanvmendaiions -
The Committee made following recammendations:

1.5.1 To begin with, Environmental Conmwation ‘may be levied

= by CPCB only when CPCB has issued the directions under the
 Environment (Protection) Act, 1986. In ecase of a, band ¢,

Environmental Compensatwrw be calculated based on the
formula "EC=Plx Nx Rx § x wherein, Pl may be taken as 80,
50 and 30 for red, erange and green category of industries,
respectively, and R may be taken as 250. Sand LF may be taken
as preseribed in the preceding paragraphs

1.5.2 In case of d, e and f, the Environmental Compensatien
may be levied based on the detailed investigations by Expert
Institutions/ Qrganizations.

1.5.3 The Hon'ble Supreme Court in its order dated
22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others {Writ Petition
{Civil) No. 375 of 2012), directed that all running indusirial
units which require "eonsent to eperate" from concerned
State Pollution Control Board, have a primary efflusnt

g



treatment plant in place. Therefore, no industry requiring

ETP, shall be allowed to operate without ETP.

1.5.4 EC is not a substitute for taking actions under EP Aect,
Water Act or Air Act. In fact, units found polluting should be

closed/prosecuted as per the Acts and Rules.

il Eavirgnmsatal Compensation to be leviad ea all
violations of Graded Response Action Plan (GRAP) in NCR.

Fable Neo. 2.1: Environmental Compensation to be
levied on all violations of Graded Response Action
Plan (GRAP) in Delhi-NCR.

Aetivity Btate Of Air Quality Environmental
Cempensation (| |
Industrial Emissions Severe +/Emergency Rs 1.0 Crore
p— Severe — Rs 50 Lakh
P Very Poor e _| Bs 25 Lakh
Moderate to Poar ;ﬁs 10 Lakh

| Vapour Recovery System (VRE) at Outlats of 0!&@@&3&&!”

Rs 1.0 Crore

{Gffending plot more
than 20,000 Sq.m.)

i Not Target Date
installed
ii. Nen funectienal Very poor to Severe + Rs 50.0 Lakh
_ Maderate to Poor Bs 2.‘.2:&@,Lakh
Construetion sites Severe +/ Emergency Rs 1.0 Crore

Severe

Very Poor

Moderate to Peor

Selid waste/ garbage

Very poor to Severe +

dumping in Industrial = 1
zﬂ&fﬂ:g | Moderate to Foor . :“ s 10.0 Lakh
AL - Pt Loders
Failure to water sprinkling on unpaved roads e
; m @) Hotspots : Very poor to Severe + & 3,5 25.0 Lakh
"Bl Other than Hot: Very poor to Severa »i' Rs 10.0 Lakh

__ @pats

i, Envirenmental Compensation to be levied in case of
failure of preventing the pollutants being discharged
in water bodies and failure to implement waste
management rules:

Table No. 3.3: Minlmum and Maximum BC o be levied
Jor untreated/partially treated sswage discharge

€lass of the City/Pown Maga-City Aiition-plus | Classd
Cliy Qity/Touwn
ang others
Minimum end Meximum | Min. 2000 Min. 1000 Min. 100
values of EC (Total
Capital Cast Cpmponsai)

it
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recommendad by  the | Max 20000 Max. 10666 | Max. 1680
Commitiee [Loes Ha.)

Minlmum cead Maximum | Min. 2 Min, 1 Min. 8.5
ualuegs af EC [B&M Casi

ﬂg;@png“ﬂ Max. 20 Max. 10 Max. &
recommended by the

Commiiies Lucs Re/jdayl

Pable No. 3.4; Minlmum and Maximum EC to be levied jav
improper municipal solid waste management

[Class of the City/Town Mega-Clty |Mi!lion-ptua Class-I City/Town
City

and others
Minimum and Maximum Min. 1000 Min, 500 Min. 100
values of EC (Capital Max. 10000 | Max. 5000 Mayx. 1000

Cost Component)
recommended by the
@ﬁ#tuc flsics Rs.)

S~

%?himum end Maximum Min, 1.0
.~ values of EC (O&M Max. 10.0
Cost Componaent)

regommended by the

’ﬁé“ Committee (Laes Re./day)

3.3 EBnvirorunent Cempensation jor Discharge af
Untreated/Partially Treated Sewage by Concerned
Indiuidual/ Authoritg : s

"QIS 1 5-11?’2 1993"‘ suggests that for. ce
population above @a OOO mm:mum ‘of 150

" (CPHEEQ Manual on Sewerage and Sewage Treatment
‘&% stems, 2013}, m ,bp eonsidered for caleulation of total

. age generation in a city. CPCB Re 1 "Performance
ualuan of sewage treatme_ t plants under NRCD, 2013",

- “\
" - ’

0.63 Cr ‘o 3 Cr. and O&M eost is around Rs. 30,000 per
month. After detail deliberations, the Committee suggested to
assume capital cost for STPs as Rs. 1.75 Cr/MLD (marginal
average cost). Further, expected cost for conveyanece system
is assumed as Rs. 555 Cr./MLD (marginal average cost)
and annual O&M cest as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census
of India. Based on these assumptions, Environmental
Compensation to be levied on concerned ULB may be
caleulated with the following formula:

Ec= Capiial Cosi Factor ¥ [Marginal Average Capitai
Cast for Treatment Facility x (Tetal

12



Generaiion-Installed Capacity) + Marginal Average
Capital Cost for Conveyance Facility x

(Total Generation -Operational Capaeityl]l+ 0&M Cost
Factor x Marginal Average O&M Cost

x (Total Generation- Operational Capacity) x Ne. of Bays for
which facility was not available

+ Environmental Externality x No. ef Days for which faeility
was not available

Alternatively,

BC {(Laes Rs.)= [17.8/fetal Sewage Generation -
Installed Treatment Capacity)+ 55.8{Total

Sewage Generation-Operational Capacity)] *
0.2(Sewage Generation-Operational Capacity)

x N + Marginal Cost of Environmental Externality x
(Total Sewage Generation- Opcmtiona!

o Capacity) X N .
';é--'  Where; N= Number of days from the dates# direetion of
" CPCB/SPCB/PCC till the required .
capacaty systems are provided by the concemed algzonty
Quantity of Sewage is in MLD %
i Table No, 3.5: S8ample ealculation for EC ﬂ%b  levied
,??? > 'for discharge of untreated/partial trentad 3
- Sewage
-eity : 7 Belhi Agra Gurugiam | Ambals
Pepulatiea (3011) © 1,63,49,831 17.508%° 8,76,969 | 5,00,774
‘;.. Class A -"Ttﬂggg-cuy Mill{u;.—plus Claiﬁl"’{?ﬁ'&vn Class-I
: 4 City 8 Town
= . i :r" . I8 o sy P
e "wﬁg Generation (MLD) (asf 4195 381t 37
er qu latest data availabld gr
7 45.5
Operational Gapaelty (MLGE 1900 140 - 300 24.5
(as per the laiest data available
with CRCH)
Treatment Capacity Gap
i) 2205 241 186 12.5
Caloulated EC (capital cast 20662.50 2817.50 1435.00 0.00
F:mpnnam for 87TPs) in Lacs




[Daloulated BC (capital cost | 127372.50 13375.650 | 10323.00 | 693.75
emponent for Conveyancs
tﬂwtﬁm! in Lags. Rs.
Saloulated EC (Total capital | 157035.00 | 16193.00 | 11758.00 | 693.75
Min. 2000 | Min. 1000 Min. 100 | Min. 100
values of Max. 20000 | Max. 10000 | Max. 1000 | Max. 1000
C (Yotal Capital Cost
ampenanij
geommendsd by the
ammiiics
Lass Ha.)
[Final EC (Total Capital Cost |20000.00 10000.00 | 1000.00 [693.75
Component) in Lucs Rs.
Caloulated EC (O&M 459.00 | 4820000 | 37.20 | 2.50
~ |Compenent in -
&up R /day =
“[Minimum and Maximum Min. 2 Min. 1 | Min. 0.5 | Min. 0.5
ues of Max. 20 Max. 10 Muxg Max. 5
C {O&M Cost Component) R
commonded by the -
ommiites :
Lace Ra./day) o,
1 EC (0&M Component) 20.00 10.00 5.00 2.50
Lacs.
./Day
aleulated Environmental 73.0655 0;2049 0.1395  10.0094
terpality {Lacs Rs .Per ' J
¥l ;
inimum sod Maxlmam | Mig, 0.60 | Min.0.25 | Min. 0,08 | Min. 0.05
[walue of Max. 0.80 Max. 0.35 Max. 0.10 | Max. 0.10
) virpnmaental Externality .
comuisnded by the % 3
mitteo = ..
Lics Rs, Fer. .. &
[ P B e
Envirenmental 0.80 0.26 0.10 0.06
tornality
Lacs Rs. Per day) §

3.4 Environmeni Campensation fo be Levied on
Coneerned Individual/Authority for Improper Solid
Waste Management:

Enuviroanmental Caompensation to be levied on coneerned
ULB may be calculated with the following formula:

EC = Capital Cost Factor x Marginal Average Cost Jor
Waste Management x (Per day waste generation-Per

id



day waste disposed as per the Ruleg) + C&M Cost
Pactor x Marginal Average O&M Cost x (Per day waste
generation-Per day waste disposed as per the Rules) x
Number of days vielation teok place + Environmental
Externality x N

Whers;
Waste Quantity in tons per day (FPD)

N= Number of days from the date aof direction aof
CPCB/SPCB/PCC till the required ecapacity systems are
provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Wasie bispesed
as per the Rules) +0.02 (Waste Generation Waste
" Dispesed as per the Rules) x N + Marginal Cost of
Environmental Externality x (Waste Generation - Waste
- Disposed as per the Rules) x N

O ¥

&
Pable Ne. 3.6: S8ample ealeulation for EC © be levied for
improper management of Municipal Solid Wast
City Bealhi Agra

IPa"pmntlnu i

(2011) 1:_63,49.8_;; - 17,60,285

Class | Mega-City | Million-plus

3 o [P, 'f‘!t'-‘.‘.' . - CIt}’
aste Seneration (kg per 5 ‘"_ &

F.mn per dl,'l :‘_\:ﬂ-ﬁ 0.5 0.4 t : :q‘ 0.4

(Wagte o ; - g 7

\Goneration 9309.90 880,14 as0.79 300.31

* [Waste Disposal as peor 2452.47 | 220.04 87.70 50.08

Rulas (T D) (assumead

8 28% of wasie

generation for & 2y

caloulation) R (=i
este Managsment o :

F’“““y i 7357.42 | 660.11 263,00 150.23
alculated EC {gapital 17657.82 1584.26 631.42 360.56
pet companent) in

Im' ﬁﬂ.

and Mazinnm Min. 1000 | Min. 500 Min. 100 Min. 100
of BC Max. 10000 | Max. 5000 | Max, 1600 Max. 1000
Capital Cost Companant)
amnendsd by
Domumittes (Laos Rs.)

5
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e = - b s o g iﬂ'-—- P T - —— T— =

EC (capital cost 10060.00 1584.26 631.42 360.56

alculated EC (OGM 147.15 13.20 8.36 | 3.00

fmum and Mazimum Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
aiues of{iC [O&M Max, 10.0 Max. 5.0 Max. 1.0 Max. 1.0

EC (O&M _ _
iponent) in Lacs. 10.00 5.00 1.00 1.00
/Day

culatdd Environmental| 2.58 0.18 0.03 0.02
ernality (Lacs
. Per ay)

{9

Max. 0.80 Min. 0.25 © { Min. 0.01 Min. 0.01
Max, 0.35 | Max. 0.05 Max. 0.05

0.50 0.26 0.03 0,02

ompensation in Case of Illegal Extraction of Ground
Water - i -

& guimnmcntal Eompense
HR A_“_i!!egal cxtﬂacﬂ%ﬁgﬂ,ynd water

—

4.8 Farmula ',fm:£

The committee deeided that the formula sh ne | e based
on water consumption.(Pump Yield & Time duration) and
rates . for impesing Environmental Cempensation for
~ violation - of illegal abstraction of grogmfs*jvater. The
‘committee has proposed following formula for calculation

__of Environmental Compensation (ECau): -

e TP

Compensation Rate for illegal extraction of ground water {ECRGw)

ECow = Water Consumption per M x No. of Days x Environmental

Where water Consumption is in m3/day and ECRGw in
Rs./m?

Yield of the pump varies based on the capacity/powsr of
pump, water head ete. For reference purpose, yield of the
pump may be assumed as given in Arnexure-Vi,

Pime duration will be the peried from which pump is
operated illegally.
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in case of illegal extraction of ground water, gquantity of
discharge as per the meter reading or as ealculated with
assumptions of uield and time may be used for
ealeulation of ECau.

4.6 Baviranwmental Compensation Rate (ECRGw) for
iitegal use of Ground Water:

The cemmittee decided that the Enviranmental
Compensation Rate (ECRauw) for illegal extraction of ground
water should increase with increase in water consumption
as well as water scarcity in the area. Further, ECRcw are
kept relaxed for drinking and domestic use as compared
to other uses, considering the basic need of human being.

As per COWB, safe, semi-critical, critical and over-gxploited
areas are categorized from the ground water resources point

“of view (CGWB, 2017). List of safe, semieritical, eritical and
4 “over-exploited areas are available on tF ebsite of CGWB
:;E and  ean accessed  from-  htip//cqwa-
- noc.gov.in/ LandingPage/ NotifiedAre Cateqgorizati :

ssmentUnits. pdf#Z00M=150. | -l

Environmental Compensation Rales (ECRa‘i’éj’.iﬁi'f illegal
use of ground water (ECRqw) for various purposes such
as drinking/domestic use, packaging units, mining and
_industrial sectors as finalized by the committee are given
~in tables below: b

Oy ~ 4.6.1 ECRGw for Brinking and Domestic u.uﬂ; P

' Drinking and Domestic use means uses of ground water in
households, institutional activity, hospitals, c%umercial
compiexes, township 3 gg%}

S

IS :
Ared Category |
Safe o 10
ami Critical =r 16 20
Critieal 26 30
4 | Quer-Exploited 36 40
Minimum ECow=Rs 10,000/- (for households) and Rs. 50,000 (for
institutional activity, commercial complexes, townships ete.)

4.6.2 BCRGw for Packaged drinking watsr units:

Water Canspmption (in/dag)
81 | Area Category <300 | 300 to <1600 | 1000 te <5000 | 5000 & |
i Environmental Compensation Rate (ECRc.) in Bs./m?
1 | Safe 12 18 24 30
2 | Semi eritical 24 36 A8 60
3 | Critical 36 48 a6 a0
4 | Querexploited 48 73 86 130
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| Sinimum BOowrRs L,O2,608, =% b =

4.6.3 ECRgw for Mining, infrastructurs ond Dewalering

Projeets

Wakse Congumpiion fm/day)
&L| Aree Category <300 200 to <1000 | 1600 te <8600 |5000 &
Mo Ervironmental Compensation Rate (ECRou) in Ra./m?
1 | Safe 15 21 30 40
2 | Semi oriticel 30 45 ae 75
. | Critical 45 60 85 115
4 | Overexploited 60 20 120 150
Minimum ECow=Rs 1,060,000/

4.3_6.4 BORGw for Indusirigl Units;

Aran Category

Safe

Semi eritical
Critical
Quer-exploitod

Al Gl b

_Minimum ECey = Rs 1,608,660/

P
h:‘% . Th@m ‘minimum Enuxmnmnta! Cony

- extraction of gro mdw&fer for d
Rs. 10,000, for institutional/
50,0 0 and for other useg wil

owner of the premises where zuegal extraction is taking
place,

. Time duration may be assumed (o be ene year in case
where no evidence for period of installation of bore well
could be established.

»  For Drinking and Domestic use, where metering is net
present but storage tank facility is available, minimum
water consumption per day may be assumed as similar
to the storage capaeity of the tank.

’ For industrial ground water use, where matering is not
available, water consumption may be assumed as per
the consent canditions. Further, where in case industry
is aperating without eonsent, water cansumption may
be ealoulated based en the plant capaeity (on the

i3
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"’?_ﬁ‘y . CGWA may maintain a separate ace

recommendation of SFCB/PCC, if required). SPCB/PCC
may bring the issue of illegal extraction of ground water
in industries in to the notice of CGWA for appropriate
aotian by CGWA.

.  Authoritles assigned for levy EC and taking penal
action are listed beloux

__dotlens _
1. To seal the illegal bore-well/tube-| District Collector
well to stop extraetion of water and
further closure of praject
2 To levy ECaw as per prescribed method)| District Collector,
3 To levy EC on water pollunon as per | CPCB/SPCB/PCC
the method prescribed in report af
CPCB- "EC on industrial pallution”

4, Prosecution of violator CGWA under EP Act
- .| 8PCB/PCC under
P VAir and Water Act

413.-——1

and utilization of fund, collected
prescribed methodology in this report.” =

Discussion en the report dated 30.05, 2&1
19@,7 2019

—

rea@wsib;lity of ope;g,tmg ,&YFPS under Artxele ‘243W
Schadule XII te the Coasututmn is of local bodias wha have to
gvalvc norms to reqpver funds for the purpoqe whieh is to be

amsed by the States/UTs, The norms wre% ﬁnalized upte

ﬁ@%t’)l? %o be 1mplemented from the Mar, i,e 01.04.2018,

In absence of, the States/ have te eater to the financial
requirement from “its own resources. The States/UTs are to
prieritize the cities, towns, villages discharging effluenta/sewage
direetly inte the water badies. Industrial activity without proper
treatment plants (ETPs and CETPs) is not to be allowed by the

State PCHs and the Secretaries, Environment of the States/UTs are

‘Fém 10-18 in

Paryavaran Suraksia Samil Vs. Union of India, Supro

18
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16,

to be answerable. Thus, the source for finaneial resources for the
5TPs, stands finalized under the binding judgment of the Hon'ble
Supreme Court. Authorities and persons accountable are
identified. Rigid implementation has been laid dewn, This Tribunal
has been required to monitor cempliance of the directions and

timelines,

It is in this background that the present report needs tp be
appraised and further directions given. As regards the

En%nmantal compensation regime ﬁﬁe@ for industrial units,

—

QGRAP solid waste, sewage and ground water 1ﬁaeepted as an

b ,__.:-‘é. -rI

ffaterxm measure. With regard to setting up Bf STB; while we

appreciate the extensive work of the CPCB baae-“ ¢

rmshed by States/UTs, the challenge remains ab j

of vthe said data on thgforrg hand and analysi*& of the s ps taken

and :cquired on_ the' nt@r }‘hare is alreadm datr

\ withs the CPCB with re;ﬁ{'d 6 ETPs, CETPs, STps, MSW facilities,

)

!-‘ .t
ke >3
s

1%,

© Legacy Waste sites. Wﬂeeds to be collated andi'@iw basinwise
»@cm picture naeda to be prepared by the CP@@ ;aterms of need
fqr uﬁarventmns, existing infmatmctureﬁaegd gaps therein. The

i =
i timelines whiek d to be effectively monitored

both by the CPCB and the Chief Secretaries in terms of its
exgcution.

As already noted, prevention of pollution of water is directly linked
to acecess to potable water as well as food safety. Restoration of
pristine glory of rivers is also of cuiturai and ecologieal significance.

This necessitates effective steps to ensure that no poliution is

20
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discharged in water bodies. Doing so is a eriminal offence under
the Water Act and is harmful to the environment and public
heaith. ‘Precautionary’ principle of environmental law is te be
enforced. Thus, the mandate of law is that there must be 100%
treatment of sewage as well as trade effiuents. This Tribunal has
already directed in the case of river Ganga that timelines laid dewn
therein be adhered to for setting up of STPs and till then, interim
measures be taken for treatment of sewage. There is no reasen why
this direﬁtion be not followed, so as to control pellution of all the

tretches in the country. The 155110%‘1‘?&6ETPS is being

2 3_“

L'*ﬁs'lt with by an appropriate action against vudﬁiﬁng industries.

- ,«Settmg up of 8TPs and MSW facilities is the respmibﬁity ef Local

8
'S:

\

Bodies and in case of their default, of the States. 'fheu- ;a.llure on

%
Wt

the SUbcht has to be adequately marm:ored %very of

stratggy but not E "

B

Fa it
é to iagmc directions all the Statq_zf‘UTa

et

@mpenﬁaﬂoﬂ regim' . effect from 0%04 :mo We may

mﬂ%t Iagf;taken to be condening any past vxghtleﬁrﬁfﬂ‘he States/UTs
havsjto en% recovery of compeg.ggugﬂ fram 01.04.2020 from the
defaulting local bodies. On fmiure of the States/UTs, the
States/UTs themselves have to pay the requisite amount of
compensation to be deposited with the CPCB for restaration of
environment. The Chief Secretaries of ali the States may furnish

their respective compliance reports as per directions already issued

in 0.A, No, 606/2018,

i1




18. The Committee inspected 127 CETPs in 14 Btates. Figure of CETP
assumed to be 97 was not correct. 66 CETPs were found to be non-

compliant. CPCB directed SPCBs to take following steps:

“1. SPCBs shall direct non-complying CETPs to take immediate
corvective actions to comply with the envirenmental
standards.

2. CETP should be directed to take action as per the
recommendations provided at Annexure A-N within a time
frame.

3. In case of non-oemplymg CETPs, action as deemed fit
including levying of environmental compensation may be

taken.
4, In case, OCEMS are not eonneeted with CPCB & SFCEB servers,
ure a robust system of phys nspections to verify

mpliance by drawing samples.”

| i on the report dated 14.08.3019
WW@ accept the recommendation of the CPCB and direc

j aeerctanes, State Governments, Union Territogies @nd the

4@5
i

SPCBB/PCCS to take ﬁurther action accurdmgly anﬁ‘“ﬁ;mmh an

¥

r )
\

;

Directions
21, We may now sum up our directions:
(i) The Environmental cempensation vegime fixed for
industrial units, GRAP, solid waste, sewage and ground
water in the vepori dated 30.05.2019 is accepted and the

same may be aeted upon as an interim measure,

2
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{iij SPCBs/PCCs may ensure remedial action against nan-
compliant CETPs or individual industries in terms of not
having ETPRs/fully compliant ETPs or operating without
consent or in violatien af cansent conditions. This may be
overseen by the CPCB. CPCB may continue to campile
information on this subject and furnish guarterly reports
to this Tribunal which may alse be uploaded on its
welbisite,

{iii) All the Loecal Bodies and or the concsmed departments of the

@’Btate Government have to ensure ;

% generated sewage and in default to pay"

is to be recovered by the States/UTs,

.. same and utilwe for reateratien of the envimnmgnt

Aﬁ.gﬁ : Bs ﬁ
(M-, The CPCB nem:ls w“' coliate the available da"ﬁ’ﬁase with

L sites _@d prey > a nve%asmwise maer 1ctu1_’e in terms of
w gaps and‘ﬁs‘hﬂeg wggmﬁha e &

'*Secretmes of all the Sta
regpective compliance ,_.ep. =

on this subject also in Q.A. No.

606/ 2018,

List for further consideration on 21.05.2020, unless required
earlier. A copy of this order be placed en the file of O.A. No,
606/2018 relating to all States/UTs and be sent to Chief
Secretaries of all States/UTs, Secretary MoEF&CC, Secretary Jal

Shakti and Secretary, MoHUA.
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August 28, 2019

inal Application Neo. 593/2017
(W.P.(Civil) No, 375/2012)
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Adarsh Kumar Goel, CF

8*3' W&Hﬂb JM

K, Ramakrighnan, JM

Dr. Nagin Nanda, EM
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